
81  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABMO BENCH 

AT HYDERABAD 

DR 13/92. 
	 Ot. of Order :8-1-92. 

P • Par t ha sara thy 
.Applicant 

Vs. 

Union of India represented by the 
Chariman, Railway Board & Ex-Officic 
Secretary, Rail Ehavan, New Delhi. 

Railway Board, represented by its 
Secretary, CE) Rail Bhavan, NEW Delhi. 

The General Manager, SC Railway, 
Rail Nilayam, Secunderabad. 

,,,,Respondents 

Counsel for the Applicant 	: 	Shri P.Krishnat Reddy 

Counsel for the Respondents 	Shri N.R.Devraj s.ttwQ9i. 

CIJRAM: 

THE HON'BLE SHRI R.BALASUBRANANIAN : MEMBER (A) 

THE HDN'BLE SHRI T.CHANDRRSEKHAR REDOY : MEMBER (.]) 

(Order of the Division Bench delivered by 
Hon'b.Le Shri R.Ualaaubramanian, Member (A) ). 

We' hauahearfr5hri -PoKrishrtaFtddy Lear nedcouñsei 

:ror  _the apptic6nt 1 a?idShr± MRDeajyiearned stánding counsel 
----------- - 	'--- 	-.- 	--- 	- 	- 

WoRdtltrays-i-<' 	 th-e- apptfrant--ha'è prtfet'red - n - 
-- 	----- ------------- 	 -- 

appea11-dt.t9i2-9G-td-the. :PrisLdent -át India questioning the 

decision of the Railway Board in enhancing the punishment. The 

appeal preferred to the President of India is yet to be disposed-

of. Hence we Jconsider it fit to direct the Respondents to 

dispose-of the applicant's representation dt.19-12-90 within a 

period of four months from the date of receipt of this order. 

- 	And we direct the Respondents accbrdingly. C 	 - 

a 
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) J 

If the ap1iarnt 	eiaiieed after disposal of Zfl his 

representation, he will be at liberty to approach this Tribunal 

afresh. With the above direction the O.A. is disposed-of with 

no order as to. costs. 

. 	ra tL- 

(R.BRLASuSRAIIANIAN) 	(T.CIIANDRASEKI-IAR REDDY) 
tiember (A) 	 Member (J) 

Dated: 8th January, 1992. 
Dictated in Open Cour. 

a vi] 

RegiStrar(,Tudl.udl.) 

Copy to:- 

Chairman, Railway Board & Ex-Officio Secretary, Union of India, 
Rail !havan, New Delhi. 
cretarT(E, 

Rirray_Boa.rd, Rail Shavan, New Delhi. 

The General Manager, S.C.Railway, Rail Nilayam, Secbad, 

One copy to Shri. P.Icrishna teddy advocate, H.No.3-5-899, 
Himayatnagar, Flyderabad-29. 
One copy to Shri. F.R.Devraj, •SC for Rlys, CAT, Hyd-bad. 
One spare copy. 

it Sm!- 
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TYPED BY 	 COMPARED BY 
a 	

CHECKED BY 	APPROVED BY 

IN THE, CELaRAJJ AD?UNIsTpJpvE, TRIBUN AL 
HYDERABAD BENCH AT HYDERABAD 

THE HOLJ'ULE 

AND 

THE HON'13LE1WJ 
\ 	. 11(J) 
AND 

THE HOl' ELE M 	9. B)LAsuBR1aNrAw.M( A) 

AND . 
THE HON'BLE)lrCi cj'A-vha 

sckciarI(J) 

TED 	iI -1991 

.-e1DE1'- JUDGMEWr 

M. r - ---- rj 

O.A.No. 	
r 

Anitted and._Znterijt-rjons  

Central 

. 	. 	posed of with dir 

'-'"AR" nENCU. 
Disiii'ted.  . 	 . 	 -. 

Dismissd as wjthdratTh. 	- 

for Lfau1t. 

M.A.Orderrj/Rejectea 

- 	- Wo-order as to Costs. 
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